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CONSTITUTION (THIRD AMEND­
MENT) BILL

The Minister of Commerce and In­
dustry (Shri T. T. Krishnamacliari):
I beg to move for leave to introduce 
a Bill further to amend the Consti­
tution of India.

Mr. Speaker: The Question is:

*‘That leave be granted to in* 
troduce a Bill further to amend 
the ConstitutiX)n of India.”

The motion was adopted,

Shri T. T. Krishnamachart; I intro­
duce the Bill.

RESOLUTION RE ENHANCEMENT 
OF EXPORT DUTY ON RICE, 

RICE FLOOR Etc .

The Minister of Commerce and 
f̂jidnstry (Shri T. T. Krishnamachari):

j beg to move:

“In pursuance of sub-section 
(2) Of Section 4A of the Indian 
Tariff Act, 1934 (XXXII of 1934), 
the Lok Sabha hereby approves 
of the notification of the Grovern- 
ment of Indi*a in the Ministry of 
Commerce and Industry No. 
S.R.O. 2454, dated the 24th July, 
1954, by which the export duty 
^ s  enhanced from two annas 
and three pies per maund of 
82.2/7 lbs. to 20 per cent, ad 
valorem on rice, husked and un- 
hudced, dnclndliig rice flour but 
excluding rice bran and rice dust, 
which are free, with effect frc<m 
the date of the said notification.”

The position in regard to thi  ̂ Re­
solution is comparatively simple. As 
the Resolution .itself say« there has 

been a duty on rice exports of 2 
annas and! 3 pies per maund. In the 
pre-control period India was both an 
exporter and importer of rice and it 
was during that time that this duty of
2 annas 3 pies per maund was im> 
posed on exports. Export of rice

was completely stopped during the 
period of food shortage and the ex­
port duty that was imposed was more 
or less only of academic iuterest. 
With the increased production of rice 
in the country and the need for re­
establishing contracts which were 
disrupted by the shortage of supplies, 
and also in order to ensure a market 
for our future surplus production, if 
that eventuates, Government have 
decided to allow some quantities of 
rice tor export.
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Sir, I would! like to tell the House 
that in 1953-54 India had an all-time 
record production of 27 1 million tons 
of rice as against 22:5 miUion tons in
1952-53, and 21 ;6 million tons v^hich 
was the average of five years’ produc­
tion ending 1951-52. The production 
this year was, therefore, higher than 
last year by about 46 lakhs tons. 
The exportable surplus can be dteter- 
mined by the fact that last year when 
the production was only 2 ?  5 million 
tons we imported only T9 lakhs tons 
of rice. As a result of the increased 
productijon CSovemment have been 
able to build up a sizable reserve—on 
or about the 21st August, 1954 the rice 
held by Government was about 12*3 
lakhs tons; another 7 lakhs tons are 
expected from Burma against a con­
tract recently madte with them for 
the purchase of 9 lakhs tons of rice.

In view  o f  the com fortab le  supply 
position of rice, it has been decided 
to re-establish the old pattern of 
trade and, as I said before, to per­
mit some quantities for export. The 
import of rice from Burma which is 
a common variety has been arranged 
n order to enable the Government to 
build up a Central Reserve and it has 
not to be taken as an indication of 
any existOTce of shortage of supplies. 
In any case, a lai^e proix)rtlon o f  the 
export, if that materialise, would be 
only of the superior variety of rice. 
Though the notification does not men­
tion any celling, I would like to take 
the House into my confldtence and tell 
them that the intention of the Govern­
ment, generally, is that there should
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be a ceiling oX about two lakh toes 
in regard to the export ol rice.

In permitting any export of rice tbls
fact also has to be taken into account 
that so far as the south is concerned, 
the overall oosition is not one uf sur­
plus and therefore, no exports are 
allowed from the port of Madras; ex­
ports have been permitted only from 
the ports of Bombay and Calcutta.
The price of exportable fine rice ex­
cluding superfine, Dehra Dun rice, 
etc. ranges between Hs. 20-30 a 
maund which in terms of pound sterl­
ing means £40 to £60 pepr ton. Ac­
cording to the indications received 
and from the information that we got 
from our embassies abroad, the fine 
variety rice is exoected' to fetch 
£60-65 per ton f.o.b. Indian ports 
whereas the better varieties such as 
West Bengal, Patna which are sup- 
perlor would fetch a somewhat higher 
price,—about £70 per ton. All 
these facts were taken into ronsider* 
ation in deiiditng that a duty of 20 
per cent, ad valorem would be justi­
fied leaving a reasonable margin of 
DToflt to the intermediary who under­
takes to export.

Some facts might also be given In 
regard to the internal prire of coarse 
rice which ranges somewhere bet­
ween Rs. 14 to Rs. 16 ner maund; at 
some places it goes up to Hs. 17 also 
which is equal to about £28-34.
Burma has been selling at £50 per ton 
aiid Pakistan at one time offered some 
quantity of rice at £40 ner ton. All 
these indicate that 1;he world prices 
are on the down grade and that is also 
a fact which determined the quantum 
of duty fixed, i.e. 20 per cent, ad 
valorem,

I would like to tell the House some­
thing dn regard' to the pro ĵress of 
licensing of exports. The dealers 
have been asked to register their sales 
with the export controlling authori­
ties. Uu to 31st August, sales for 
37,330 tons were registered at Cal­
cutta and for 5,500 tons at Bombay 
but shipping bills have been passed
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only toi 50 tons in Calcutta and 20 
tons at Bombay. TEat indicates that 
the problem is still, in size, a very 
small one and all that the Government 
have done is to seek to establish or 
re-establish the old pattern under 
which some quantity of our superior 
quality rit̂ e was going out of this 
country to supply the needs overseas; 
in some cases, rice went to Indians- 
settled overseas who were expecting, 
superior quality rice from India, 
Sir, I move that this may be passed.

Mr. Speaker: Resolution moved;

“ In pursuance of sub-section {2)
Of section 4A of tlie Indian TarilE 
Act, 1934 (XXXII of 1934), the 
Lok Sabha hereby approves of the 
notification of the dovernment of 
India in the Ministry of Commerce 
and Industry, No. S.R.O. 2454, datecf 
the 24th July 1954, by wh.eh the 
export duty was enhanced from 
two annas and three pies per 
maund of 82/2/7 lbs. to 20 pe» 
cent, ad valorem on rice, husked 
and unhusked, including rice flour 
but excluding rice bran and rice 
dust, which are free, with elfect 
from the date of the said notifi' 
cation.*'
S h r i  R a m a c b a n d r a  R e d ^  (N e llo re ) :

I seek further clarification on th s re­
solution. It is stated that onlyf two 
ports—Bombay and Calcutta would 
be able to exiport the surplus from 
India. Might I ask whether Visakha- 
patnam port also may not be included 
in this because there seems to be a 
large surplus of rice—and finer varie­
ties also— În Andhra? If that is not 
possible. I would like to enquiire why 
it is not so.

It is stated that rice bran and rice 
dust or husk will be exported. We 
feel that there is not only a large 
deficit in our requirements but rice 
bran and rice dust are some of the 
essential foods that are given to the 
cattle. I would like to enquire whe­
ther it is not possible for the Govern­
ment of India entirely to ban the ex­
port of rice bran and rice husk.
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Shri T . S. A . ChetUar (Tiruppur):
In this matter, I want to raise just 
two points. One is this. I hope Gov- 
emmeni wUI-Jteep a watch over the 
price of rice so that any enhance­
ment of the price of rice which will 
be to the disadvantage of the consu­
mer due to these exports may not 
occur and so that the export n:ay be 
stopped if it affects us thus.

Previoosly. in South India, large
import of broken rice from Burma 
was allowed and it was considerably 
cheaper than the ordinary rice. 1 
would like to know whether Govern­
ment have consi-dered the import vif 
broken rice if the world price of 
rice is coming aWjn. The price of 
oroken rice has been consider*'bly 
lower than the ordinary rice. 1 
understand that the rice that we are 
now importing w ordinary rice. 1 
would like the Government to con­
sider whether brdken rice, which 
will be considerably cheaper and 
which is used by a large number of 
labour classes in South India, special­
ly Malabar, cannot be Imported to 
our benefit.
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I would now refer to the matter 
whkh has been raised by my hon. 
friend. We know that both from the 
point of view of fertilisers as well 
as fodder, rice bran is useful and 
generally our poHcy is that we do 
not export things of which we are in 
need. I would like to know why 
these are also being tried to be ex­
ported whttje we ourselves are in 
shortage of these things.

S h r i D a m o d a r a  Menon (Kozhikode) : 
The hon. Minister stated that it is 
only a very negligible quantity of rice 
that we had exported and that fry) of 
the superior variety. That may be 
auite true. I want to know from the 
hon. Food Minister about our food 
position in regard to rice, especially 
in view of these unprecedented floods 
we ore having. I would also like to

know whether we will have to face 
a deficit in our rdce position. I am 
saying thi*s especially because we, 
from S>outh India, particularly Mala­
bar, depend! upon rice and if, as a 
result of floods and drought, which 
we are having in many places of India, 
the crop position becomes very bad 
and the stock of rice is not enough to 
meet the situation, then the people who 
will suffer most might probably be 

the people from the South India. 
Therefore, I want a clarification from 
the hron. Minister whether it will not 
be wise and prud!ent now to stop the 
export altogether. The enhancement 
of the export duty may dimitiish the 
quantity of export but i want lo know 
whether, in view of the very bad oosi  ̂
tion due to floods and other circums­
tances iin the country, we may not 
think of stopping altogether these 
exports.

Pandit S. C. Mishra (Monghyr 
North-East): While I admire the as­
tuteness of the hon. Commerce Minis­
ter in placing the proposition not in 
the form of an export d^ty before the 
House, but in the form of a sop of 
enhanced duty, I must join with my 
previous friend and request the hon. 
Minister not to allow one single bushel 
of rice to go out in view of the fact 
that the whole country is devastated 
on the one side by fl'Dods and on the 
other by drought. Instead of enhanc­
ing the duty, the Commerce and Food 
Ministers may be very pleased to let 
our people have whatever little rice 
they can.

Kumari Annie Mascarene (Trivan­
drum); I oppose this resolution tooth 
and nail and cond'emn the policy of 
Government in formulating a prema­
ture resolution which will increase the 
price of rice and thereby affect the 
standard of living of millions of peo­
ple in the s*3uth The time has not 
arrived to stabilise the price of rice 
on the basis of the cost of production 
and the capacity of the consumer to 
purchase. Coming from a deficit area 
I wish to inform Government that In 
spite of their removing control, the 
price of rice has not fallen suflflciently
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[Kumari Annie Mascai^ne]
low for the common man to purchase. 
The lowest price that I have come 
across before I came here was be­
tween Rs. 37 and Rs. 88 a sack, and
the hi/?hest was Rs. 75. The purchas­
ing capacity of the common man in 
my State is too low even to buy at 
that price.

At this luncture when Government 
are not sure as to how much 
they have produced in excess of 
the demand of the peoi^e, .they 
are formulatini? a policy. Perhaps 
the hon. Minister wants to help a few 
people to export rice and make a 
good gain on the transaction.

Therefore, on behalf of the people 
of the south I wish to inform the hon.
Minister that, cominj? from the south,
he is doing a great injustice to the 
people of the south.

The Minister ot Food and Agricul* 
ture (Shri Kidwal): We are not allow­
ing exports from the south.

An Hon. Member; He is not the man 
concerned.

Kiunarll Amn!tp Mascarene: The
blame can be transferred next door. 
Perhaps the hon. Minister is not aware 
that the projects in the south have 
rvDt yet d^eloped and tihat all the 
money is invested* in developing pro­
jects and benefiting the north. And 
now that they have a surplus they 
v'ant to export it at the expense of 
Che south. 1 condemn the policy.

Shri M. S. Gurupadas ^amy (My­
sore): I want clariflcation from the 
hon. Minister on two points, firstly, 
whether there is now a surplus of rice 
in the country and, secondly, whether 
the time is opportune for export.

The Minister seems to be labouring 
undfer the illusion that the country is 
having a considerable surplus of rice 
which can be exported. I beg to 
differ from him. Some of the previous 
speakers have pointed out—they have 
not clarified the position—but they 
flave lyMnted out that the availability
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of rice in the country today is not due 
to a real surplus prod'uction. On the 
contrary it has been induced by the 
poverty of tlie people. It is a poverty 
induced surplus. It is not a surplus 
induced by excess of production, thougn 
there is an element of increased pro- 
d*uction. We have not been surolus in 
rice production. I do not know what 
are the figures in the hands of Gov­
ernment on which they depend and 
say that there is a real surplus.

There is another import.*'ni lacior 
that we have to take into consideration 
lin this matter. The toon. Minister 
has been saying—he said even today— 
that the export that we are goitog to 
allow is only 2 lakh tons or so. ana 
it is a meagre Quantity. And he says 
that we have lost the foreign market 
during the war and poin-war period, 
that we have to revive these foreign 
markets, that we have to look up to 
and expand these foreign markets for 
the surplus rice that we proauce. 
Though the obiective seems to be a 
little reasonable, I want tto tell the 
House and the h»on. Minister that tli“ 
present time is not an opportune 
moment for rice export, and our first 
and main duty should be to find home 
market. The Minister must be able to 
know whether we are satisfying the 
demands o f the home market fully. 
If people cannot purchase the rice at 
the prevailing rate, what are the ways 
which are to be found! to overcome 
them.

As an observer I find that the diffi­
culty of the home market seems to be 
the lack of purchasing capacity of the 
consumers. And this so called surplus 
with which the Government seems 
to be confronted is not a real surplus; 
it is a surplus resulting out of the 
incapacity of the people to purchase 
the rice.

Shri Kidwai: That is not the fact.
Shri M. S. Gumpadaswamy: That 

is the fact. It is very unfortunate 
that the Food Minister is not fully 
informed of the present situation 
Notwithstanding the fact that he has 
been touring the country always, he
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has failed to appreciate the real situa­
tion in the country. I wish to pose 
a Question to him. If there is surplus 
rice in the country today, why did he 
import rice from. Burma?

Shri K fd w a i :  To make the surplus 
more convincing.

S h r i  M . S. G u r u p a d a s w a m y ; I  know 
that Mr. Kidwar is a very honourable 
man.

Shri Kidwai: Thank you.
S h r i  M . S . G u r u p a d a s w a m y : 1 do not

in any way cast any asoerisons on his 
bona fides. He is a very honourable 
man. But unfortunately the people 
who are working? under him are not 
honourable. He has been completely 
misled in the case of the Burma rice 
deal I know. But anyway, being a 
member of the Treasury Bench, he has 
to justify the actions o{ h is  s u b o r d in a te s  
I know that he also knows that it is a 
very bad deal.

S h r i  K id w a i :  Why is it a bad deal?
S h r i  M . S. G u r u p a d a s w t o f r Y o u  a r e

aware of it.
S h r i  K id w a i :  1 am not aware of it.

M r. C h a ir m a n : The hon. Member 
may proceed with his speech.

S h r i  M . S . G u r u m d a s w a m y : I f
there was surplus, why did we im­
port rice from Burma?

Shri K id w a i :  To convince you that 
we are surplus in rice. I  add*ed to 
my stock simply to reassure the peo­
ple here, the doubting Thomases, that 
we have got sufficient rice in our stock 
and that we can de-control.

S h r i  M . S . G u r u p a d a s w a m y : I
cannot understand the co^fency of this 
argument. If we have surplus in 
the land, then we could have b u i lt  
up a reserve with our own surplus. 
Why did you buy foreiffi rice for th is  
purpose? If we really had a surplus, 
the reserve could have been built. The 
view of the Food Minister is rather 
fantastic. We cannot understand' the 
logic of it. The Mlnibter sbjb

wanted reserve, so w e  purchased 
rice from abroad**. At the same 
time he says there is surplus; so 
we export rice to foreign countries. I 
want to ask him, Is it tHe opportune 
moment to export rice. It is in 
my view the opportunity m o m e n t .  I t  I f  
dangerous and iivopportune to permit 
export of rice at this particular time. 
Unless and! until we are sure' of our 
position, unless and until every man 
and woman in the country, is assured of 
adequate rice supply, w e  ^ould not 
thinit ol export. And the best and 
the only thing that we'should consider 
now is how we should explore inter­
nal markets. The foreign market is 
still foreign to us. In the home mar­
ket there is a lot of possibility. There 
is a vast area in the country where 
we can sell our rice surplus, or the 
existing rice to consumers.

So, I appeal to him that it is very 
dangerous and inopportune to allow 
exports in this manner. We may as 
well wait for one or two years more 
till our needs are fully satisfied. Un­
less and until we are fully convinced 
that our people have got adequate 
supply of rice, we should not permit 
exports.

S h r i  N . B. C h o w d h u r y  (Ghatal): 
Now that the price of rice has already 
gone up and......
.  S h r i K id w a i :  Where?

Shri N. B. Chowdhury: In Delhi it­
self.

S h r i  K id w a i :  In Delhi, yes.
S h r i N. B. C h o w d h u r y : And in West 

Bengal and in some other places also.
Shri Kidwai: In West Bengal it has 

not g»one up. I was there recently 
and stockists wene complaining that 
although there is so much talk of 
floods and scarcity of rains, every day 
the price of rice fioes down a little 
because people have ffot so much stock 
that they cannot sell.

S h r i  N . B. C h o w d h u r y : I think the 
hon. Ministetr is mlsinibrmed a t le a s t  
so far as certain areas are concerned.
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LShri N. B. Chowdhury]
Anyway, even the price index would 
prove that......

Shrl Kidwal: No.
Sbri N. B . Chowdhury:...the price is 

rising at some places.
Shrl K idrw ai; The price of wheat i's 

rising.
S h r l  N. B . C h o w d h u r y : Because 

of this heavy flood and d r̂ought pre­
vailing in different parts ot the coun­
try, we are afraid that next year the 
production would be much less than 
what it was last year.

Shri K id w a i :  I Question that, about 
rice.

S h r i  N . B . C h o w d h u r y ; S d, we feel 
at this time we should not allow 
this export.

Regarding this export of rice bran, 
 ̂ I have strong objection to this because 

WL‘ know that the zamindars have 
leased out their grazing lands. So. it 
is very difficult for the peasants now 
to have sufficient cattle feed, and so 
this export of rice bran would create 
a serious situation. So far as Bengal 
is concerned, I know there the people 
are in great difficulty to feed their 
cattle and so we should not aUow 
the export of thi's rice bran.

And as regards this fine rice, we do 
not want to allow export at this time. 
And then, if there is any need for 
exporting a very small quantity, we 
must know what that small quantity 
would be..........

Shri Kldwai; Two lakh tons.
Shri N. B . ChowOliury: ...and whe­

ther Government cannot themselves 
und!ertake to carry on this trade 
through Government agency.

Shri K id w a i :  We have tried that lor 
six months.

S h r l N. B . C h o w d h u r y :  As already 
mentioned by the hon. Commerce and 
Industry Minister, the oricea prevail­
ing iti other countries are much 
higher than those prevailing here in

India, and even taking into account 
the duty that is now beinjg propc^sed 
to be imposed on export, there would 
be sufficient margin. So. why diould 
not Government themselves undertake 
thijs task of conducting tne trade?

These are the things i  had to say. 
We do not want that there should be 
any export of rice now.

Shri S. S. More (Sholapur): i did 
not desire t»j speak on the merits of 
the resolution, but hearing the 
speeches I find that we are proceeding 
to the discussion of this important 
resolution with no dJata at our dispo­
sal. Why shfDuld not Government sup­
ply us with the relevant data? Now, 
we have been here for the last two 
years, more than two years. Govern­
ment very well can understand the 
trend of arguments which are usually 
advanced. They can have that much 
power of anticipation, and! if they use 
that power of anticipation intelligently, 
they will be ready to supply us with 
the necessary data. I will inlbrm 
you how under very serious handicaps 
we proceed to discuss this matter, and 
possibly give our ignorant support to 
this i^solution.

Now, according to this resolution, 
the original d'uty of two annas three 
pies per maund will be increased fro 
twenty per cent ad valorem on rice. 
Now. what are the present prices per 
maund of rice. Looking to my own 
experience, which is not very much 
informed, let us say that the price 
prevailing per maund is Hs. 20. Then, 
fnom two annas and three pies the 
duty will jump to about Rs. 4 or 
Rs. 5,

Shrl K id w a i :  No harm.

Sbri S. S. Afore: The Minister for 
Food! and Agriculture is nodding his 
head to Indicate agreement with my 
veryi crude estimate. But Is it tnot 
necessary that we should have more 
reliable data. When they issued this 
order, what was the state of the prices 
ruling in the bazaar? What will be
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the percentage of increase over the 
previous duty prevailing. If m y  
.figures are accepted that the increase 
will be about Rs. 5 per maund. then 
what are the economic implications of 
this very steep rise?. How will the 
•consumer be affected? How will be 
the price of rice in this country affect- 
•ed from the producer to the whole- 
isaler or exporter or to other persons 
who cater for the consuming market?

Now, it is very elementary econo­
mics that i f  the export duties are in- 
<!reased. and so steeply, the result 
will be that the Quantity of exports 
w l̂l undergo a necessary and very 
'substantial shrinkage.

Shri Kidwai: Yes.

Shri S. S. More: If it unrtergoes 
shrinkage, then it means that there 
will be lesser demand for the purpose 
o f export, and if there is a lesser 
cU'imand and the demand of the con­
sumers in this country i*s not sufflcd- 
-ently pressing due to the want of pur­
chasing power, then prices for the 
prod*ucer will be very seriously affect­
ed. And lookinig to our small pea­
sants who are producing rice—be­
cause from whatever little knowledge 
I possess of Indian agriculture I know 
that rice is not produced by large 
producers, it is only the small pefl<!ant.s 
liaving one acres, two acres, four acres, 
who are the main producers, and if 

An outlet for..........

Shri Kidwai: May I know what is 
the advice ^of the hon. Member? 
Does he want to reduce the duty, or is 
he under the impression that we have 
got a large exportable market lust 
now and it will shrink on account of 
this export duty?

Shri S. S. More: I am not mmpe- 
tent to give any advice and* parti­
cularly to the Ministers concerned. 
But I am only emphasizing the Argu­
ment which I am advancing, that it \h 
<he duty of Government to supplv u.« 
with all the relevant data. Otherwise, 
what happens?

Shri S. S. More: The Ministers get 
up, hastily reply to the Querie« from 
the hon. Members, and we find that 
even written replies to questions are 
found to be incorrect and* corrections 
are given on the floor of the House.

Shri Kidwai: Very good.
Shri S. S. More: What would happen 

to the figures given extempore and on 
the spur of the moment? I am not
g>jdng to accuse our Ministers ot a 
very great insight into the problems 
with which they are dealing. I say 
that We must be supplied with all the 
data. It is the duty of the Govern­
ment to ed\icate the House and after 
educating and placing all material 
facts in the possession of the House, 
give, time to the Members to digest 
them. We might not be able to 
digest the food which is being suppli­
ed to us. but we might be able to 
digest to some extent if the data is 
given to us in digestible form. So, 
my submission is that this is treating 
the House very unfairly. What will 
be the positi»Dn of us who are respon- 
sdble to our constituencies? This 
resolution will have different reper­
cussions on different sections and ele­
ments in the country. We are all ot 
us accountable, at least theoretically 
and consti^tutionally, to our consti­
tuents. If the interests which are ad­
versely affected come to us and ask 
our explanation—“̂Well, Mr. More, you 
have given support to thi-s resolution, 
did you take our Interest into accjunt?'* 
—I will have to look very shame­
ful in their eyes, very bad in 
their eyes, and that will not do 
any credit to our infant democracy 
that is developing in our country. 
Our democracy must be a well-educated 
democracy, our democracy must be a 
well-informed democmcy, our demo­
cracy must have all the necessary 
data in its possession, but the Minis­
ters in charge of this Department ar#» 
out to develop a democracy which 
can be as ignorant as possj b̂le, be­
cause unless we are keot sufflciently
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ignorant, there is no chance o£ their 
measures going throiigh. Therefore, 
I again sound a note of protest. 
Now. it is the habit of the Ministers 
to talk about..........

M r . C h a ir m a n : Let us talk more of 
the resolution than of the Ministers 
or democracy.

S h r l  S. S. M o r e : 1 am cominK tD 
it. But you will appreciate the point 
that I am makimg.

M r. C h a ir m a n : 1 have appreciated 
it. Let us come to the resolution 
now.

Shrl S S. More: Leave me some 
discretion. I am supposed to know 
my job here. I am prepared tu be 
guided, but I will be presenting the 
case in my own way.

The Ministers are in the habit of 
talking about surpkises. Now, the 
word! ‘surplus’ is used in different 
senses. In what sense is the word 
‘surplus' used here? Our state is a 
welfare state, and as a welfare state, 
it i*s its foremost responsibility 
see that every man, woman and child 
in this country is well-fed, whether 
they have any job or not, and whe­
ther they have any purchasing capa­
city or not. If that is our responsi­
bility, then when we are out t̂ o 
compute surpluses, we must see what 
is the total number of population here. 
wha)t would be the requirement for 
a heatlhy diet per capita, and on that 
basis, we must see whether the total 
stocks that we have of different 
kinds of fDodgrains is sufficient to 
meet that demand. It is only after 
all this that we can say there is sur­
plus, and that It can be exported. 
But now the' surplus that the Minis­

ters are talking "atSoiit is the surplus 
over and above that purchased! by the 
people.

Sbrl mdwal: That is callea sur­
plus.

S h r l  8 . S . M o r e :  In the absence of 
adequate purchasing power and in the
fa c e  o f  the g r o w in g  u n e m p lo y m e n t,

the surplus is bound to inflate. There 
may be growing starvation in the 
country, a s  weU aa object, poverty.. 
Many people will not be getting even 
a morsel of food to touch for days 
together, and yet the hon. Minister in 
hi*s rosy optimistic way will say, well, 
I have succeeded in my food policy, I 
can show you our igodowns wTiich are 
full of f'oodstuffs, and that shows that 
the country is in the best possible 
way, on a sort of tide of prosperity. 
That sort of picture will be a mis-­
leading picture; it wiil also be an 
illusory picture.

Therefore, I w»ould revert back tr>- 
my original point and say that all 
such figures ought to be supplied to 
us, so that we can have a complete- 
picture, in our own way, of the situa­
tion as it prevails, and then we 
shall be in a position competently 
and‘ with full knowledge of the facts 
to accord either our support t o  this 
resolution, o r  i f  w e  a r e  s o  c o n v in c e d ,,  
to voice our protest against this par­
ticular resolution.

M r . C h a i im a n : Now. I would call 
upon Shri Velayudhan. I believe, 
most of the arguments have already 
been advanced. 1, therefore, hope 
that bon. Members would not repeat 
the same arguments. This is not only 
for Shri Velayudhan, but for other 
hon. Members as well.

Shri Kidwai: If they do not repeat 
the arguments, they have nothing to 
say.

S h r l  V e U y n d h a n  (Quilon '̂ um 
likkara—Reserved—Sch. Castes): I a m  
sorry to say that even though thi® 
resolution looks like a harmless sheep, 
it has behind! it a dangerous dragon, 
which is not satisfied even after eatlnjj 
away the vitals of our millions o f 
people in the country for the last six 
years.

In recent months we hear that 
there were surpluses of paddy in th« 
country, and there was clamour from 
the oroducers as well as those engaged
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in the business, that the prijce of
paddy and rice was falling down.

S h r i  K id w a i :  Y e s .
1 0  A . M .

Shri Velaviidhan: I with the
hon. Minister of Food and Afu'iculture, 
when he says> yes. It is true that the 
price was falling. At the same time, 
he must kn6w that the price charged 
by the producers of paddy In the coun­
try for the last six years was very 
high and I think it was the highest 
that we could expect at any time. I 
w»ould like to aSK the hon. Minister a 
simple question as to whether he has 
gone into the statistics lelating to 
agricultural expenses, in arriving at 
the paddy price in 1940, a beg of 
paddy in our State was costing about 
Rs. 5i to Rs. 64, per maund! of about
82 lbs. Now, it is coasting about Rs.
36 to Rs. 38 in that State. 1 can tell 
the House through you in. that the 
actual cultivation expenses and other 
things, including the capital invest­
ment etc. will not come to more than 
Rs. 20 per bag of rice. So. when the 
bon. Minister took into consideration 
the surplus in the country, he should 
have taken up this matter also as 
prima facie factor, in order that the 
price of paddy which is reflecting cn 
and* inflating the price o f the other 
commocfities in the country could be 
liberalised. If that had been done, the 
Inflation which exists in the country 
even now. could have been dimini'sh- 
ed or eliminated to a large exteoA. I 
do not think that the hon. Food and 
Agriculture Minister will have any 
argument against this particular sug­
gestion. W ncn  the last General Bud­
get was presented b efore  the House, 
the hon. Finance Minister had stated 
that the total price structure in the 
country is controlled by the price 
structure that prevails in regard to 
foodstuffs. I do not know what the 
Finance Minister has to say now about 
this particular matter. Does not the 
hon. Minister of Food' know that even 
today there are millions of people in 
the coimtry who cannot purchase even 
a seer of rice, and are therefore living

on the starvation point? We flnd that 
when there is a clamour from Uttar 
Pradesh. Punjab, Bengal or some other 
State, and that from some of the piVH 
ducers who have earned and who are- 
earning huge amounts, the hon. Minis­
ter is prepared to come to their pro­
tection, and! help them immediately.

. Of ODurse, I know; the cry of the 
starving millions wifll be a cry in the 
wilderness. But at the same time, it 
is the responsibility of a Democratic 
Grovernment, and especially of the 
Food and Agriculture Minister to see 
that the poorer people in the country, 
the starving millions in the country, 
are well-fed. Of course; the hon. 
Minister will say that there is enough  ̂
rice in the country. Of course, there 
is. Who has pfbtested that there 
not enough rice in the country? In 
fact, I was of tfie opinion that there 
was enough of food grains in the coun^ 
try even in 1949 or 1950.

Shri K id w a i :  Very good.

S h r i  V e la y u d h a n : The hon. Minister 
was not there at that time.

S h r i  K id w a i :  I was in India.

Shri Velayudhan: He is only enjoy­
ing the reputation which could have 
gone to others bcicause I know even 
at tha$ time*, thê  food production 
would have been surplus, whether ‘ 
there were statistics or no statistics. 
There was a surplus of rice even from 
the beginning. It was the way in 
which Government administered the 
control measures, and the producers^ 
anxiety to have the controls continued, 
that were responsible for the artificial 
shortage of rice in the country.

Now, coming to the point directly, I 
will have to say that not only in South 
India, but even in the other parta 
of the country, there is an increase 
in the price of rice. The fall in price 
is only in the wholesale market, and- 
not in the retail market

M r. C h a ir m a n : The hon. Member 
may come to the resolution on hand.
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Shri VeUyiidliaB: I am ojminfr to 
»the Doint. This is a very important 
resolution, and if we had time enough 
to deal with this matter, it should 
have been dealt with not within a 

ilimited period o f one or two hours,
(but in one whole day’s debate.

I must see why Government are 
going to export these two lakh tons 
of rice. I can understand it if there 
is an overwhelming surplus. Of course, 

'even conceding that there is a sur  ̂
plus, will it not affect the retail price 

/Of rice in the villages.
Shri Kidwal: No.
Shri Velayudhan: I do no know if 

the hon. Minister of Food and Agri­
culture is a retailer, but I must tell 
him that there are millions of poor 
people In the country who are pur­
chasing from the retail shops« from 
the mailtets in thfe villages, from pri­
vate hands.

Shtl Kidwai: They will gain-

Shri Velayudhan: This system of 
trade has been there for years;
the b ig  merchants supply com­
modities to the retailers who take 
it to the villages. The price of paddy 
itself has increased. The hon. Minis­
ter is ignorant of it. I do not say 
that if there is a surplus and* if there 
is a loss for the actual agriculturist, 
he should be put to a loss, but that is 
not th« case. M ’ llions o f  peop le in the 
country will suffer if this resolution is 
passed because there will be an arti­
ficial increase in the price of paddy* 
with the retailers and the consumers, 
will actually suffer by the Hcusg 
passing this resolution and bringing it 
into effect.

Dr. Jaisoorya (Medak): May I put 
a question to the hon. Minister?

ChairmaJi: Before we proceed*
I would like to say one thing. The 
resolution  m akes m ention  of one thing 
that they want to increase the duty 
on export of rice. Naturally, as Mr. 
M ore poin ted  out, there w ill be less 
export If there is? enhanced! duty; thai 
means therp wIU be a reduction in
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price. That is one kind of axvument; 
I do not say what the result of that 
will be. I do not speak for any view. 
But hon. Members should, when they
try to put forth their views* naturally 
connect them with fhfe r^ffdlution and 
its effect.

Shri Kidwai: They are opposing the 
resolution without understanding It.

Dr. Talaoorya: May I put a Question?
There is an assumption that tliere is 
a surplus of rice. May I ask the hroxL 
Minister whether he has rea<} the 
latest report of the United Nations 
that said that, though there is an im« 
provement i!n the food situation in the 
country, the calorific defldiency is still 
very great?. That is the point. The 
second question I want to ask is about 
the fall in the prices. Is the market 
price of rice lower than the cost of 
production? Let him please tell me.

Shri S. S. More: He has no flguresl
Shri N. B. Chowdbory: May I crave 

you r indu lgence to point out one thing 
I heard from the hon. Food* Minister 
that prices are falling . (Interruption). 
Here is a bulletin which says that the 
pWoe rising everywhere as com-  ̂
pared with July except in U.P.

Mr. Chatnnan: The hon. Member 
has already had his say.

Shri N. B. Cfaowdhiiry: It is called
the '‘Bulletin of food prices*^

Shri Kidwai: That is aU right.
Shri y. G. Deahpaade (Guna): Our 

capacity to be surprise<j has been con­
siderably enhanced by the resolution 
which the hon. Minister. Shri T. T. 
Krishnamacharl, has moved today. 
All our ideas about India’s problem 
will be revolutionised by this resolu­
tion.

Shri Kidwai: W h y?

Shri V. G. Deahpande: Before tWs 
we had thought that there was gieat 
deficiency In respect of every food- 
grain, but particularly of rice. We
w ere  adv ised  to eat less rice. In  
B om ba y  a v e ry  sm all am ount o f  r ice  
used to b e  given  to  us. Then a b ig
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ported, and if the rice that is exported 
is exported in a quantity which wiljl 
not affect the supply, then it will be 
allowed to export

Shri V. G. Deahpande: This is exact­
ly what I am protesting against. My 
objection to it is because Government 
themselves are not convinced about 
the surplus. I do not know and still 
1 am puzzled! about it. I want to 
know specifically whether the Govern­
ment think that we are surplus in 
foodstuffs, and particularly in rice.
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rice deal was entered into with Bius 
ma about which theve was much criti­
cism in this House. Now, suddenly, 
our hon. Minister comes here and UHIb 
us that there is a surplus of two 
million tons of rice. I must really ad­
mit that if in 1954..........

Shri Kidwai: May I interrupt the 
hon. Member for a minute? It is not 
as if for the first time this has been 
mentioned, in this House, that we are 
in a position to export and we have 
said that we will export. All that this 
resolution is concerned with is to 
raise the export duty from a petty 
amount to a large amount so that 
even if it is exported, it should be at 
a price which will not raise the price 
here. This is the only question that 
is before the House. Now the hon. 
Member seems to have been surprised 
by this decision because he thought 
that we had never said so. For the 
last eight months, Government have 
been frying to export, but they could 
not do so on account uf trade 
technicalities. They sometimes fait 
that private  trade could export. 
A nd w hat has been  the export? 
Som e petty figures that have 
been mentioned by the hon. Minister 
of Commerce and Industry who intra 
duced this re»olutiDn. We have also, 
side b y  side, allowed imports so that 
cheaper rice can come to this country 
and be m ade ava ilab le  to poorer 
people, and the finer quality of rice 
may go outside. Only recently, about 
a week ago the Travancore-Cochin 
G overnm ent acrreed to im port 6 .00(j 

tons at a price which is cheaper than— 
though the quality of the rice is better 
—the issue price of rice in the Govern­
ment shops. They were up to now 
paying a subsidy, but on account of 
this new policy, they will be able to 
distribute rice at the same price at 
which they have been distributing 
for the last two or three years, with­
out 'taying any subsidy. This policy 
Is to have imports and exports; it doei 
not mean that exports will lead to a 
contraction in supply. Government 
will in every case see what will be 
the effect. If the rice which is imports 
ed is at a price which will be advan­
tageous to the people, it will be im­

Shri BLidwai: Only in rice.
Shri V. G. Deshpande: If that is the 

idea of the Government, then my
capacity to be surprised i*s really 
strengthened because our First Filve 
Y ear Plan  is still not over and accord­
ing to the calculations in that Plan, 
with our capacity to increase the 
population, we would not be able to 
manage with the food that will be 
grown in the country, and therefore a 
propaganda is ĝ oing on that there 
should be family planning in this coun< 
try. O ur Census C om m issioner is 
shouting at the top of his voice; ad* 
visers from outside the country, our 
Health Minister—all are very anxious 
that there should be family planning 
And if our Food Minister comes and 
says that India is already surplus 
in foodgrains, and when the country is 
faced with so many floods, he thinks 
that in spite of the floods even in 1954 
India is su^lus in foodstuffs, then wê  
have to change all our ideas.

Shri Kidwai: Of course.
Shri V. G. Deshpande: I must pro- 

testi and I demand that this House* 
should be taken into confidence. The 
country should be taken into confiden­
ce. If ^ e  picture of India's food 
position is not so gloomy as it was 
being painted, even our population 
Ipolicy has to )be changed and peo- 
pie have to be instructed accordingly. 
This difference has to be met. Bffy / 
protest is this. Even presuming that 
we are surplus, sending the finer 
quality of rice to outside countries and' 
bringing in coarse or cheaper rit;e— 
or pexiiaps, as he said,'the same quality
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[Shri V. G. Deshpande]
rite at cheaper rate—from outside 

the country is a thinR which really 
Tieed̂ s mor^ detailed '&anilnatlon.

It seems that Government first en­
hanced the export duty and now they 
have come to the House for approval, 
j  again appeal to the Chair that this» 
as our Hinister seems to think, is not 
a very simple matteri whether ex- 
i>orts should Be discourged or en­
couraged. By enhancing the duty on 
ea^port, export is disdouragedl H 
understand that. If the export had 
been decreased instead of being in­
creased, there w»Duld perhaps have 
"been greater export. But still we find 
that the policy of the Government 
here is to send the finer Quality of 
rice. Our fear, as I have told you
is that the element of surprise is 
there, your study and assessment of 
tlie situation may not be accurate and 
JEL situation may arise when the coun­
try may be confronted with a very 
grave deficit in foodgrains and rice...

D r. J a is o o r y a :  It is coming.

shn V. G. Deshpande: I do not
know whether it is coming. Our 
Fcjd Minister is all-knowing. He has 
.performed miracles and now all c.ur 
ideas, calculations and planning have 
to be revolutionised. I believe that 
there may not be—I hope at least
that there may not be—a deficit, but
I do not know how muph the Gov­
ernment of India will get by this ex­
port.

Shri Kldwai: We do not want any 
income.

Shri V. G. Deshpande: If it is oot a
question of income, we request that a 
reserve should be kept up, a very big 
re.serve because ours is a very lange 
country with vast population and Nature 
lias not been uniformly kind to the 
country. There are droughts in diffe­
rent oarts of the country. Our old 
king^ maintained an equilibrium in 
foodstuffs by maintaining very bfc 
4stocks of reserve and they used to 
<;ontrol food prices also by building 
up reserves. Therefore. Instead of be­
ing In a hurry to earn small amoimti—

as our Minister has assured us that he 
is not verjr keen on earning money or 
having revenue—we should set apart 

large stocks. Enhancement of export 
duty means prospects of export. Ins­
tead of the few sentences that we are 
surplus in rice, we should' have ex­
pected a fuller statement from the hon. 
Minister which we can readily accept 
and we should have more figures that 
we are really surplus in rice. For the 
present rice should not be exported.

M r . C h a ir m a a : I will ask the hon. 
Minister to speak so that hon. Mem­
bers will be in a position to know 
the facts.

Shri R a g h a v a la h  (Ongole): Only one 
or two questions, Sir.

M r . C h a ir m a n : Yes.
Shri R a g h a v a ia h : In view of the fact 

that a  Government Publication h a s  
been cited by one of th e  hon. Mem­
bers here to show that the prices have 
shot up and not gone down, may I 
know whether the hon Minister has 
got another Government Publi*catit)n 
which shows that the prices have gone 
down? If so, is the Government 
capable olf prodjucinff two kinds of 
bullentins, one contradicting the other? 
That is my first question.

The second question is this. May I 
know whether the hon. Minister is 
aware of the fact that, perhaps from 
the side of the profiteer the prices 
may be coming down, though he says 
the prices have been falling down by 
50 per cent, the purchasing power or 
the capacity of the consumer is also 
going down and that it is not in com­
parison with the falling down in 
prices?

Shri Kidwai: An hon. Member has 
expressed surprise at our coming for­
ward with the proposal that is before 
the House I think. In the course of 
the last 8 or 10 months, it was stated 
more than once in this House that we 
are allowing export of rice to foreign 
countries. We found that there was a 
big margin between the internal prices 
and the foreign prices and if we al­
lowed export on the existing duty then

1954 Enhancement of Export Duty 1078
on Rice, Rice flour etc.



1079 Resolution re: 6 SEPTEMBER

a large quantity will be exported. 
Therefore, we revised the export duty 
and that is why we have come to 
this House.

The hon. Member who was surprised 
at this proposal, also mentioned that 
we should take into consideration the 
rising population of this country. I 
may tell him that just before we 
decontrolled the movement and' the 
prices of rice, we were asked thi« 
questibn. that if W6 found our produc­

tion this year...

Shti V. G. Deslipaiide: Population 
Or production?.

Shrl KidwaL I say that if the same 
quantity is prodHiced in 1960 as it is 
produced this year, then without any 
increase in production, it will be suffl- 
cient for the increased population of 
1960. If that is the method of 
calculating the surplus, then we are 
very much surplus.

Now, we have got in the course of 
the last 12 months, since the laft 
crop was harvested the cxperi'ence 
that the producer was keen to supply 
us at the prioe at which we were pro­
curing in the previous year because 
the outsiKie prices were very low. As 
hon. Members from Bengal are aware, 
we had stopped procurement in Bengal 
but we had to resume it because the 
rice prices or the paddy ririces went 
down to Rs. 6 a maund, which was 
very low compared with the orice of 
previous years.

Shrl N. B. Chowdhury: That was at 
the time of harvest.

Shrl Kidwai: I am talking of four 
or five months later. Whenever Gov­

ernment thought that they would stop 
procuring rice, there was r demand 
from the different areas from the pro­
ducers that Government should con­
tinue to procure rice: otherwise they 
will not get a fair price in the i":arket.

Then, about consumption of rice in 
the rationed areas. So long as control
continued  ̂ there was no reduction in 
the consumption. It is said that peo­
ple are not purchasing rlcp because

there is less of purchasing power. 
But, what is the indication in all the 
rationed areas of Bombay and Cal­
cutta? The quantity that was being 
supplied was consumed and when we 
had decontrolled and allowed the 
people to purchase from outside, then 
the offtake from the government shops 
disappeared because the outside prices 
were much lower than the prices 
at the Government shops.

I will convince you that we have 
got surplus of rice and we are not 
taking any control measures. At the 
time of decontrol, the State Govern­
ments and the Central Government 
had a stock of 13 lakh tons. That 
was a stock which we never i>ossessed, 
although in the previous year we had 
not imported our full quota of import. 
Instead of six or seven lakh tons, we 
had imported one lakh and fifty thou­
sand ton? from Burma and still our 
stock—without taking into considera­
tion our purchases from Burma—was 
13 lakh tons. Never, in any year in the 
past did we distribute from the Cen­
tre more than six lakh or seven lakh 
tons. So, we had got two years’ stocks 
for distribution. Then we made that 
deal with Burma' because manyi of 
our people here were afraid of our 
prod^iction and to assure them that 
decontrol will not harm the country 
and that Government will always have 
sufficient stock with them to fall back 
upon if there is any emergency, we 
purchased 9 lakhs tons from Burma. 
Now, our stocks are about 22 lakhs 
tons. With this stock in hand, I 
think, we can safely allow imports 

and exports by\ private parties. A 
larger number of applications were re­
ceived from private trade for imports. 
But, because the prices in this country 
were lower than the prices at which 
the rice was available from countries 
lik*̂  Burma and Thailand, a very small 
quantity was imported and that small 
quantity was of finer varieties from 
Pakistan and Persia. Similarly, we 
never said that people can export. As 
the hon. Commerce and Industry 
Minister has said, only a small quan­
tity, a few hancfred tons, has been 
exported. Therefore, there is no
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[Shri Kidwai]
danger of any precipitate fall or vise 
In the prices of rice so lon̂ ; as Gov­
ernment has got a stock ot 22 lakhs 
tons and it is not disposed of. Hon.
Members are aware of the fact that 
we had large stocks of wheat and that 
we used that to red'uce the pii'ces of 
wheat in the market. Two years ago, 
the issue price of wheat from govern­
ment stock was Rs. 20/8/- a md.
Every three months we started reduc- 
injg the price by one rupee and tvDday 
the issue price is Rs. 14/8. After 15 
days, it is going to be Rs. 13/8. Si­
milarly, we will use the rice stocks 
that we have got. We will keep them 
to reduce the prices later. This is the 
time when we can safely revert to 
the normal trade and see that the 

prices remain low.

S h r im a t i  R e n u  C h a k r a v a r t t y  (Basir- 
hat): Sir, I do not think the hon.
Minister has answered our doubts re­
garding the fear of shortage due to
the terrible floods and the drought 
especially the drought—flood is there 
in our minds..........

S h r i  Kitifival: I am sorry I did not 
say anything about flood's. I will hny 
just a few words about floods. We 
have got floods and d'rought. I think 
our losses in Assam will be consider­
able in paddy crop. Our losses in 
Bengal will not be very high. i think 
the reduction will be about 10 per 
cent, of prod'uction. Although, g&ie- 
rally, people who had seen the floods 
did not agree with me. i am glad to 
say that the day I was in Bengal a 
report from the Agriculture Depart­
ment was sent to me and in their esti  ̂
mate they have supported what I have saldf.

S h r im a t i  R e n u  C h a k r a v a r t ty ; West 
Bengal Government Agriculture De­
partment?

S lirt K l<|wai: Yes

S h r i  S . S . M o r e :  When was it?

S b r l  K I d w a l:  I t  w ^ s  b e f o r e  t o d a y .
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T h e  D e p u ty  M in is te r  o f  F in a n c e  
(S h r i  A. C. G u h a ) :  I do not know why 
the hon. Member is so suspicious of the 
West Befngal Government, the Chietf
Minister of which is her own uncle.

S h r i  K id w a i :  Sir, now speaking 
about drought, there i*s drought in. 
Rajasthan but it is not a rice culti­
vation area. There is drought in 
Punjab, but it has got only a very 
small rice cultivation area. There i». 
dlrought in West Uttar Pradesh par­
tially and drought in Ori-ssa which is 
mainly a rice cultivation area. But, 
as the Chief Minister stated a few 
days ago, the damage to crop was not 
much.

S h r i  B .  N . M i m  (B i la s p u r -D u r g -
Raipur): Sir, what about C.P.? Is 
there no drought in CP.?

S h r im a t i  R e n u  C h a k r a v a r t t y :  The
whole of C. P. and South Bengal?

Shri Kidiwai: 1 am coming to that. 
Therefore, there was drought in
Orissa. The Chief Minister ŵ ho went 
round the difTerent areas s&id that 
the damage to crop is not as much as. 
was feared. Then, we are having good 
rains in Ori'ssa for the last three days.
I hope that rain will extend to West 
Bemgal also. (Interruption). Thqi 
there is dtought in South Bengal, dis­
tricts of South Bihar and so on. We 
are a vast country and we will always 
have droug«hts and floods. But, we
have an excellently good crop this
year in South India which wi'l] make
up for the deflciency.

S h r im a t i  R ienu C h a k r a v a r t ty : So,
does the hon. Minister assure us that 
there will be no cause for scarcity or 
shooting up of prices inspite of the 
drougjht and itispite of what the
Prime Minister said today that, that is 
the most serious problem?

S h r i  K id w a i :  That is my assurance.
S h r im a t i  S u s h a m a  S e n  (Bhagalpur 

South): Now in Bihar there is drought. 
Will the hon. Minister assure us that 
we shall get rice there?
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8 1 o l  K ld w m l: I  a s s u r e  t h e  h o n . M e m ­
b e r  t i ia t  I  c a n  s u p s d y  t h e m  t w i c e  t h e  
^ p ia n tlty  t h a t  tb e jr  u s u a l ly  p r o d u c e .

Aa. Bob. Monber rose —

Mr. G b a l m a o :  1 th in k  I  w U l n o w  
a a k  B a b u  R a m a n a r a y a n  S in g h  t o  
w e a k .

ghri B. S . Murthy (E lu r u ) ;  S ir .  th is  
is a very important question and there 
a r e  s o m e  d o u b t s  t o  b e  c le a r e d .

Mr. Chalmuui: Order, order.
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^ »nr ^ I » f  t ,  ^
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Shri B. S. Mnrthy: Sir, I only want
to put one question.
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Mr. ChaljmuMU Have we not had 
enough?

S h r i  B . S. M a r t l t j :  1 have not spoken 
about South India.

Shri Kidwai: Does he want exports 
from South Indian ports?

S h r i  B . S . M u r th y : No, no. The hon. 
Minister has stated...

Mr. Chairman: There is no purpose 
in critici’sing what the hon. Minister 
may have said or otherwise. It is better 
to confine to the subject. If there 
are, statements, counter-s;tatements 
and' criticisms on that, there is no end 
of discussion.

Shri B . S. M u r t h y : Sir, the hon. 
Minister was pleased to state that by 
exporting our finer Quality cf rice 
and importing, not finer, n o t  raggedy 
but coarse rice, the maximum or mini- 

KL’jm  benefit to India will be nothing 
a s  far as finances are concerned. I am 
unable to understand, Sir, why; if no 
monetary benefit is envisagetf by such 
a measure as this the government 
come forward with a Resolution as 
this? Moreover, the hon. Minister of 
S\ood was pleased to state that douth 
India today stands in a good position. 
H e  said ttiat there were droughts in  
B lb a r«  O r is s a  etc.; and fioods in 
IM s a m . B e n g a l  a n d  o t b e r  p la ces^  iu id  

t h a t  South India could export rice to 
t h e s e  places. I would l ik e  th e

Minister to g o  to certain parts of 
Andhra, Today ;the t r a n s p la n t a t fo i i  
season is over and until the harvest 
season all the landless workers there 
will have to starve.

S h r i  K id n ra i: Why?
Shri B . S. M u r t h y : I receive a  

number of complaints from even sur­
plus parts Of Andhra—Circar districts 
— t̂hat the agricultural labourers are 
not having food b e c a u M  a l l  t h e  stocks 
have been locked up with the ryots 
and they are (not releasing them. I 
think. Sir, the Government have some 
other plan in trying to come to t h is  
House with this Resolution. It is not 
a matter of exporting finer rice and it 
is not a matter of importing coarse rice. 
But there may be something which 
the Government are not willing to 
take the House into confidence. I am 
sure the Commerce Minister and also 
the Food Minister would be pleased 
to take the country as well as the 
House into confldence because we 
are threatened, as the Prime Minister 
has stated wiJth ifloods here, drought 
there and scarcity everywhere. There­
fore, if something happens tomorrow 
and the country has to face a very 
serious situation, 1 think both these 
Ministers will be held responsible, and 
I do not want the Parliament to bs 
playing with the lives of millions of 
people in the coimtry, especially the 
agricultural labourers, who are not 
having enough to eat. It is the height of 
folly to export rice when in certain 
parts of India, the lower middle c la s s e s  
and the lower strata of people are not 
having sufficient food. Therefore. I op­
pose the resolution and want the Gov­
ernment to reconsider whether it is 
wise on their part to play with the 
future and with the lives of millions 
of people in the country.

S h r i  L o k e n a th  M ls h r a  ( P u r i ) :  Is  I t  
th e  p o in t  m a d e  b y  th e  hon. Minister 
that we propose to export less and 
import more at the same price?

8 h f l  K id w a i :  Y e s , w e  a r e  im p o r t in g  
m o r e .

S h r i  T .  T .  K r ia h u m a e h a r i :  T h e  di«> 
ou a a ion  in  o n e  a e o a e  h a s  b e e n  ver/
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Ibelpf^l, thoi^h I am afraid most of
the iStenibert that hdve sooken mjssed 
the malti .point. The resolution does 
not ask for permission to export; it 
merely asks for raisin :̂ the export 
duty, so that exports would ^ot go 
up freely. It is a resohition which is 
Inhibitory in its nature and it is 
not one that throws uo export freely. 

At the same time. I must also mention 
to the House that apart from Govern­
ment imports of rice, we also allow 
private people to import rice. We 
liave been giving li'cences to various 

^ p eop le , and! as my own colleague point­
ed out, though the licences have been 
given freely for the purpose of import 
to people who are in the trade, subject 
to certain ceilings, a very large quan­
tity has not come in merely because of 

the price factor. The real attempt is 
more or less to allow the safety-valve
to open if it is necessary tor it to
open. The valve will open if there is 
a surplus of high-quality rice, for 

which there is not any excessive de­
mand in the country or in certain
parts of the country, and which will
go out to those countries which are 
in the habit of importing rice from 
India. I think the figures that I have 

given will convince anybody in this 
House, excepting my hnn. friend, Mr. 
More, that at the present moment, the 
rice position is satisfactory. I did 
give the figures already and let me 
repeat them. There has been a sur­
plus production in the current year 

Of 46,00,000 tons of rice.

Shri S. S. More: Surplus in what 
•sense?

Shri T. T. Krishnamacliari: Surplus 
t)ver the previous year, and taking into 
account the imports of last year, the 
surplus is definitely a very large one 
(Interruption) and the overall con- 

'SiunptiT)n cannot straif^itaway increase 
from 22*5 million tons. Taking into 
account the two million tons imported 

last year, it cannot increase from 22:7 
million tons to 27:1 million tons. Our 

'capacity to eat rice...
Shri S. 8. Mtee: It is difficult to 

«rasp the figures that the hon. l i s ­
ter has glvML

Shri T. T. Krishnamachari: I have a 
very higti opihion of the powers of 
my hon. friend for puxposes of grafts 
ing, but the only trouble is that he 
would not exercise that power and all 
that he wants is to oppose the resolu- 
tibn. If he grasps the figures, he witt 
be convinced that there is a surplus 
production of rice in the current year, 
but what could I do with one who re­
fuses to grasp the figures. I have a 
very high opftiion of my hon. friend’s 
Intelligence...

Shri S. S. More: My submission is...
Shri Velayudhan: One doubt I wish 

to clear...
Shri T. T. Krishnamachari: Hon.

Miembers may ask questions at the 
end Of my speech.

Shri Velayndhaii: On a point of ki- 
fomiation, Sir.......

Mir. Chainnan: No interruptiona 
please.

Shri T. T. Krishnamachari: The posi­
tion, therefore, is that there is a sur­
plus. My hon. colleague has mentioned 
the fact that this production has been 
affected to some extent by the floods 
and drought, and his experts have 

advised him that this surplus is 
enough to cover us in any contingency. 
What is now sought to be done is 
something very inflnitesmal and small. 
There is a certain quanti t̂y of rice 
which is high-priced and for whick 

there is a market. We would allow 
that to go out subject to a dUty. If 

my hon. friends had said that the duty 
of 20 per cent, is not enough, that it 
should be 25 per cent, or that it should 
be a specific duty of Rs. 7, or Rs. 9 
or Rs. 9 so that the inhibitory effect 

might be enhanced, l woulcT certainly 
reconsider the position and come back 
to the House again with my proposals, 

but no such constructive suggestioa 
has come forward. We have allowed 
imports to come in. Imports are com­
ing in small quantities. My hon. col­
league Just now told me ihat Travan- 
core-Cochin is importing a certain 
quantity oil rice from Pakistan and 
they have asked for the licence for im­
ports to be eaq?edited. Once decoatx^ 
is established, a certain amount of nor-

1954 Bnhancement of Sxport Duty io88
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[Shri T. T. Krishnamacharil
malcy will operate wlthdn limits. So 
far as imports are concerned, we give 
the licences. We know exactly what 
will come in and what will not come in. 

8 0  far as exports are concerned, we 
have thtiPSxport diuty of 20 per cent, 
which inhibits exports. Put this pic­
ture against what my hon. friend, Mr. 
Ramachandra Reddi has said, namely, 
why should Madras be shut out of 
this advantage? As a matter of fact, 
a very great amoimt of thought has 

been bestowed in this matter. It was 
found that in this area rice is barely 
suflVcient and the quality of rice pro­
duced is fairly high-quality rice, and 
so we ditii not want this stock to go 

out. Put the picture of the story as 
given by my hon. friend. Mr. Rama­
chandra Reddy, who says that there 
is a lot orfl surplus and that Viza»g 
should be thrown open for export, 
with the picture as given by my friend, 
Mr. Murthy, who says that there is 
not enough rice. As a m itter of fact, 
I think the answer to Mr. Reddi comes 
from Mr. Murthy. We have taken care 
to see that Vizag is not thrown open 
for export because we do not want any 
contingency that Mr. Murthy envisug- 
ofi, to occur. All c.are ha.s been taken 
in this matter and the fi ĵures that I 
have given in regard registration 
shows—I am mentioning for the first 
time the ceilings whixih will be 2,00,000 
tons and I have not mentioned the 
ceilings at all before* that they have 
been very much loss than 36,000 tons 
and actual shipments have been much 
less. This is a very small matter. In 
effect, what we are doinR is to take 
into account the variation in export, 
and to put up a higher duty if we 
feel that the duty should' be enhanced. 
The whole idea of export duty in 
regard to allowing normalcy to ope­
rate is to act as a check and it is a 
safety valve. If in some places there 
is a surplus, and if they will be 
getting, say, Rs. 25 or Rs. 27 or Rs. 29 
per maund, allow them to export and 
the dfuty is there as a check. I would, 
however, repeat once again that if hon. 
Members felt that the export should 
be limited to a very small quantity 
then the obvious suggestion for them
I0  make is that the export duty is not

enough. We will probably liave la
the other resolution that I shall be 
moving if the House permits me, the 
converse of the picture, and 1 am 
very greatfuU. therefore, that I hav» 
found a very large body of opinion in. 
the House against exports...

ILniiiari Annie Masearene: We do 
not want any export of rice.

Shri T. T. Krlshuainachari: Which, 
means that the export duty should be 

higher.
My hon. friend from Travancore- 

Cochin will feel that we h.ave safe-­
guarded the position. We have not 
allowed the South Indian ports to 
.export. We are only allowing Bom­
bay and Calcutta to export what she 
has in mind.

In the circumstances, with the con­
trols more or less in our hands, 1 would 
like to assure the House that no seribua. 
harm will happen into and Gov­
ernment will take the House into con­
fidence if there i's anything going 
wrong. We will keep the House inr-
formed. So, at the moment, this
measure pretty innocuous and 1 
would commend the resolution to
the House.

Kumari Annie Masearene: Is the 
hon. Minister aware that the extreme 
south depends upon the north for rice?

Shri T. T. Krishnamachari: As a
matter of fact, the South will not pay 
Rs. 25 or Rs. 27 a maund for the 
rice from the north.

Mr Chairman: Thte question is:
“ In pursuance of sub-section (2 ) 

of Section 4A of the Indian Tariff 
Act, 1934. (X X X n of 1934), the 
Lok Sabha hereby approves of the 
notification of the Government of 
India in the Ministry of Commerce 
and Industry, No. S.R.O: 2454,.
dSated the 24th July, 1954. by 

which the export duty was en­
hanced from two annas and three 
pies per maund of 82*2/7 lbs. to 
lice flo\ir but excluding rice bran 
and rice dust, which free, with
20 per cent, ad valorem on rice, 

husked an<i unhusked, includini^

1954 Enhancement of Export Duty 1090
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•effect from the date of the said 
motillcation.”

The motion was adopted.

HESOLUTION RE EXPORT DUTY 
ON GROUND-NUT OIL

The Minister of Commerce and In­
dustry (Shri T. T. Krishnamachari): 
I  beg to move:

‘*In pursuance of sub-section 
(2) of Section 4A of the Indian 

Tariff Act. 1934 (XXXII of 1934), 
the Lok Sabha hereby approves 
ol the notification of the Govern­
ment of India in the Ministry of 
Commerce and Industry No. S.R.O. 
2520. dated the 29th July, 1954, 
by which an export duty of Rs. 
350/- per ton of 2,240 lbs. was 
levied on ground-nut oil with 
tflect from the date of the said 
notification.”

The present motion is in effect to 
«et the approval of the House to a 
very small quantity of export that has 
igone out and on which this rate of 
duty has been levied. Parliament 
has already sanctioned a levy of a duty 
of Rs. 300 per ton on ground-nut oil 
and it is on the Statute Book. Thi« 
amount of duty is varied from time 
to time, and the variation on the side 
Of lowerinK it is made by the exe­
cutive powers vested in Govemmeat, 

But on thi*s particular occasion, we 
found that the duty of Rs. 300 would 
not be enough andf. therefore, the duty 
was raised to Rs. 350. Since then, the 

duty has been lowered to Rs. 225 per 
ton, which, is well within the limits 
o f the statutory duty that is already 
on the books. So, the approval of 
this House will in effect amount to 
an approval of the higher duty Itvied 
on the figures that are with me. The 

figures may be subject to correction. 
The total quantity of groundnut oil 
on which tliis higher duty has been 
levied is just 997 tons. The lower duty 
î rtxich is well below the level already 
approved of. came into effect last 
week. So, I want the House to realise 
that this is more or less confined to 
an approval of the higher duty levied 
on 997 tons or thereabouts.

The history of the position of ex­
ports of groundnuts Is fairly well 
known to hon. Mlembers who are in­
terested in groundnuts. We have been 
permitting export of groundnut oil 
during the year 1952-53, and I think 
the quantity released was about 60,00i 

tons. Out of this. 20.000 tons were 
released during the period July—De­
cember. 1952. A further quantity of
36.000 tons was released in the next 
half-year—January— Ĵune, 1953. keep­
ing in reserve about 4.000 tons tor new­
comers. But due to the unexpectedly 
poor crop of groundnuts, coupled with 
a general rise itn the consumpttion ol 
edible oils in the country, the prices 

of oils and! oil-seeds, espetii'ally ground­
nuts, shot up. By the middle of 1953. 
the price of groundnut oil reached 
the highest level attained in recent 
times. It went up nearly to Rs. 2.00S 
a ton. In order to help the consumer 
and with a view to curtailing specula­
tive activity, exports were suspended 

after Aiigust, 1953. That is, nearly 
half of the quantity on which export 
duty was to be realised remained un­
exported. Also, the position in the 
middle of 1953 was so serious t>iat 
very many States like Bombay, Sau- 
rashtra and some of the North Indian 
States began clamouring, and that is 
why we have to take the action to 
stop further exports. We also took 
care to see that the people who used 
groundnut oil for non-edible pun)Oses 
were given other oiL We lowered the 
duty on pahn oil and people who ara 
using it for non-edible purposes like 
soap-makers were ind!uced to import 
palm oil in large quantities. Those im­
ports have lome in. All this idua • 
fairly good crop, brought down the 
prices. Prices came down io Rs.
1.600, Rs. 1,500. Rs. 1,400 and so on. 

until the time when we released tbls 
notification imposing a duty of Rs. 
350 per ton. the price was in the region 
of Rs. 1,160. Rs. 1,150 in Madras and 

about Rs. 20 or 30 more in Bombay. 
The cfuty was worked out on the basi* 
of the prices ruling in foreign coun­
tries at that time. At that time, the 
prices were in the region of £130 in 

the European markets. We had al­
lowed for export costs, the containers, 
tiie middlemen’s profits, etc., and then




